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THE TAMJL NADU ACQUISITION OF LAND FOR INDUSTRTAL PURPOSES 
ACT, 1997. 

ARRANGEMENT OF SECTIONS. 

SECTIONS 

CHAPTER-I. 

1. Short title, extent arrd commencement. 

2. Defiiiitions. 

CHAFTER-TI . - 
ACQUISITION OF LANDS FOR INDUSTRIAL PURPOSEL 

3. Power to acquire land. 

4. Land acaurrtd to vest in Govsrnment tree from all encumbrances. 

5. Use ot lana acqu~red. 

DETERMINATION AND PAYMENT OF AMOUNT.. 

6. Right to receive amount. 

7, Determination of amount, etc. 

8. Reference to Court. 

9. Apportionment of amount. 

10. Payment of amount. 

11. Investment of amount deposited in the Court. 

12. Payment of interest. 

MISCELLANEOUS. 

13. Power of entry. 

14, Service of notice, etc. 

15. Public notices how to be made known, 

16. Notices, etc., to fix reasonable time. 

17. Penalty for obstruction. 

18. Bar of jurisdiction of Civil Courts. 

19. Collector, etc.. to be public servants. 

20. Protection of action taken in good faith. 

21. Land Acquisition Act not to apply. 

22. Act to override other laws. 

23. Application of the Act to certain pending cases of acquisition. 

34. Powcr to rcmovc difl.cultics. 

25. Power to make rules. 

26. Rules, notifications and orders to be placcd before thc Lcgis!ative Asscn~bfy. 
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TIN f ~ l l " w i  fig not of fhl> 'r:i8nil Ns4.1 ~gi;ll iva3 A;F,> llb]y ,.Oo,;v,,d tll ,. asSOnt 
of Plvf3.iclfrlct on tI19 ?I M : I ~  1991 i c  iljmhy ,,;,bli,l,,~d fi,r 
~llI411 lll~\,!iOll ; 

ACT Nil. 10 OF 195)9. 

hl\ , \~l 1)) 111'0vi 13 (\'I' AC.1 l i h i t i . j l \  0f 1311d for indlLstriAl plrp~s.:s i n  Taqlil Nadu. 

WHEREAS it i s  c.,tp,)di8>11: to, ~na'c~? sp >~;ial provisi3ns f ~ r  sp>,dy acquisition of 
lands for ind!lstrinl pllrposes in the State of Tanil Nadu and for matt.:rs c3nnected 
thsrcviith ; 

BE it enace? J by th3 ~cgislativo Aqsoxbly of t4; State of Taq~il Nad.1 in the 
Forty-cig:lth Ycar of the Republic of Ir,iia as follows:- 

CHAPTER-I. 

PRELIM IN.4RY. 

1. (1) This Act may bo csllaxl tlz.: Tamil Nad I Aoqlisition of Lal-,' for Tndls- F11crt title, 
trial Purpxes Act, 1997. extent and 

commence- 
ment. 

(2) It extends to tho wh3b of ths S:ats of Ta nil N a d ~ .  

(3) It shall o :me into for= on such dnto as th! Gavcrnment may, by npti8ca- 
tion, appoint. 

2. In this Act, unless the context otkerwiso requires,- Definitions. 

(a) " C ~ l b o t ~ r  " means th? C~llector of a distriot, and includs any officer 
rrp:cj iicdly appintcd by the Govern.nont to porform the f unotions of tho 
 oleot tor under this Aot ; 

(b) " G3vorn~i1ent" means the Stata Gavarnrilent; 

(G) " ind?lstrial atea " moans any are?dsolsrccd by the G ~ v a s m e n t  by natifioa- , 
ti031 to be an indgstrial aroa ; 

(d) " industrial estate " means any sit.? selected by tlao Gov~rn~nent, whore tho 
3ovarn,i\ent build; factories n ~ ~ d  otl~cr b~~ildiilgs and makes thetn available for any 
illcl~stry ; 

m 
(a) " industrial ptrrposo " includes thostartiiig of a now industry, oxpansion 

of an osisti~lg industry, the dsvelop nent of an industrial area and wtabl i shmt  and 
mrua9:nent of an industrial estato; 

(f) " land " inc1lrd:s bandfits arising out of lami and things attached to the 
.sntth or pormancntly fastened to anything attach& to tho earth; 

(8) " ownst " inoludas any pJrsDn, entitlod to roo~ivc thi: ront of a ty land 
building, wlzothcr on his own or on behalf of Ilinlself and othors or as an agent, 

fru~t33, execxtor, ad ninistr~ta-, f.w)ivar or guardian or wh3 wotrld so receive the 
or b: elltitled to remive tho rent, if the land or birilding wore let to a tenant ; 

(11) " person interested " in relation to any land includes all porsons claiming 
or to claim, an interest in thc amount payabld on acoouni of th.3 aoquisition 
of thnt land under this Act. A psrson shall bc dee;t-'cd to b: interested i n  land if 
fie 1s intercstcd in an eascment affecting the land. 

CHAFI'E R-14 

ACQULSITION OF-,LANDS FOR INDUSTRIAL PURPOSES. 

3. (1) If, at any tiine. in th? opiaizn of tho Gavarn nent, any laad is raquired Power to -, 

for ariy industrial p~rpssos, or for any othsr pdrpaso in furthxanoa of tho objoots acquire laadtv 
of this Act, they nlay acquire suoh land by publishing in  the Ta.nil Nadu Gover~aent  
Gazette a aotiw specifying th3 prrticular p i l r p m  tor which such land ir, raquird, 

(A ~ r o u p :  IV-2 Ex. (427~-la 
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(2) Before publisilin!: a ;lotice under sub-section (11, the Govornn:ent shall, 

call upon the ownor and a1.y otiwr person, who in tho opinion of the Government 
may, be intorested in such l:\~~d, to show oauso within w c h  timc as imay bo spccificd 
in the notico, why tho land should not bo acquired. Tho Govcrnnlcnt shall also 
oause a public notico to be given in suoh mannor as may be pre~cribed. 

(3)  The Government may pass an order under sub-section (1) after hearing 
and considering the cause, if my, shown by. the owner or person interested. 

land acquired 4. (1) When a notice under ~ub-section (1) of section 3 is published i n  the 
to  vest in Tainil Nadu Government Gazette, the land to which the said notice relates shall, 
Government on and from the date of such pul.licstioa, v ~ s t  ab;oluiely in the Go~rcrn!;ient free fro111 
free from all all encumbrances : 
encumbrances. 

- 
Provided that if before actual possession of such land is taken by, or on brha!f 

of the Government, it appears for the Government, that the land i i  no more refluired 
for t:.e pxpose of this Act, the Government, may, by notice publislied in the Tamil 
Nadu Government Gazette, xithdraw the land from acquisition. On the publica- 
tion of such notice the land sllall revest with retrospective effect in the person from 
whom it was divested on the issue of order under sub-section (1) of section 3, subject 
to such encumbrances, if any, as may be subsistiilg at that time: 

Provided further that the owner and other persons interested shall be entitled 
to payment of an amount as determined in accordance with the provisions of secticn 
7 for the damage, if any, suffered by them in cmscqlence of the acquisition 
proceedings. 

(2) Where any land is vested in the Government under sub-section (I) ,  the 
Government m~,, '~v order, direct any person who may be in possession of the land 
to  surrwder or deliver possessictn thereof to the Colltctcr or any person duly 
authorivd by him in this behalf within thirty days of the service of the order. 

(3) If any person refuses or fails to comply with an order made under sub- 
section (2), the Collector may take possession of the land, and may, for that purpose, 
use such force as may be necessary. 

Use of land 5. Where any land has been acquired under this Act, the Government may 
acquired. use or cause to be used such land for the purpose of this Act. 

DETERMINATION AND PAYMENT O F  AMOUNT. 

Right t o  6.  Every owner or person interested in any land acquired under this Act, shalt 
receive amount. be entitled to  receive and be ?aid an amount as hereinafter provided. 

Determination , 7. (1) Where any land is acquired. by the Government under this Act, the 
of amount. Government shall pay an amount for such acquisition which shall be determined in 

accordance with the ~rovisions of this section. 

(2) Where the amount has been determined by agreement between the 
Government and the person to  whom the amount has to  be paid, it shall be paid in 

accordance with such agreement. 

. . 
(3) Wh?~e  no su:h agreement can be reached, the Goverment shall refer 

the case to the Collector for tletermination of the amount to be paid for such acquisi- 
tion as also the person or persons to  whom such amount shall be paid : 

Provided that no amount exceeding such amount as the Government may, 
by general order, specify, t o  be paid for such acquisition shall be determined by 

*the Collectof: without the previo~s approval of the Government 6x1 r ck cL$cer as 
tkm .Oovernmeht ' in@ appoint in this 'behalf. . . 

, . .  , :  ' 
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(4) Notwithstanding anything contained in sub-section (3) ,  after the case is 
referred to the Collector under that sub-section, but bsforl: he has finally determined 
the amount, if the amount is determined by agreement between the Government 
and the person to whom the amount has to be paid, such amount shall be paid by 
the Collector in accordance with such agreement. 

(5) Befor.: finally determining the amount, the Collxtor sli;~ll give an oppor- 
tunity to every person to whom the amount has to be paid to state his case as to 
thc anloiilt. 

(6) In determining the amount, the Col1ec:or slia:i be gt,ic!cd by the provi- 
sions contained in sectio~s 23 and 24 and oih2r r,:l?vont provisioas of the Land 
Accluisitioiz Act, 1894 bubjcct to lnodificaticlis :!:at-- 

(a) in tllc said s d o n  23, tllc r~:ferentcs to t!1l.: dale 01' l~ul-~licntion of thc 
notification under section 4, sub-section (1, and the t ~ ~ n e  of publication of the decla- 
ration under section 6 ~f the said Act shall be construed as references to the date of 
publication of notice i~nder sub-sections (2) ar.d ( 1 )  resaectively of s~ction 3 of this 
Act ; and 

(b) in the said section 24, the references to the date of publication of notifl- 
cation under scction 4 ,  sub-scction ( 1 )  and the date of publication of the declaration 
under section 6 of the said Act shall be construed as references to the date of publi- 
cation of notice under sub-sections (2) and (1) iespectively of.section 3 of this Act. 

(7) For the purpose of determining the amount- 

(a) the Collector shall have power to require any person to deliver to hi111 
such returns and assessments as he considers necessary ; 

(b) the Collector shall also have power to rzquire any perosn known or 
believed to be interested in the land to deliver to him a statement containing as far 
as may bz practicable, the name of every other person interested in the land as co- 

. . 
owner, mortgagee, tenant or otherwise, and the natur? of such interest, and of the 
rents and profits, if any, received or recaivable on account thereof for three years 
next preceding the date of the statement. . .  

(8) Every person required to deliver a return, assessment or statement under 
' , 

subrsection (7) shall be deemed to  be legally bound' fo do so within the meaning'of !@ 
section 175 and section 176 of the Indian Penal Code. 

, (9) The C?llector may hear,cxpert witnesses if it be necessary to do so in anib* 
parxicular case. 

. pl- 
' r:," 

. . . .  . 

(10) The Collector or any offirer authoriad, by him in this belialf ahall bb 
entitled to enter in and inspect any land which is subject to proceedings before him. 

(11) The Collector shall dispose of every case referred to him under sub-section 
(3) for determination of amount as expeditiously as possible and in any case within 
such time as may be prescribed. 

(12) Where any case is referred to any Collector under sub-section (3), the 
Government may, at  any stage by order in writing and for reasons to be recorded 
therein, transfer it to any other c;la?cer, and upon such transfer, unlcss some special - 
directions are given in the onler, the officer to w11o1~1 the case is transferred, may 
hear and dispose of the case froin the stage a t  which it was transfcrrcd or the case 
may be heard and disposed cf by him de novo. 

8. ( 1 )  Any person aggrieved by the decision of the Collector or the ofiiccr to Reference to 
whom the case was transferred, determining the a1nou:lt may, within sixty days from Court. 
the date of such decision, in so fdr as it affects him by application to the Collector 
or tbe cffice r to wh2m the case was iransl'erred, recluiie that the matter be referred by 
him for the determination of the C01~it as defined ;n tile Lniid Acq:~lsition Act, 
1894 an3 when any such application is made, the provisions of Part IJI of the said 
~ c t  shall mutatis mutundis apply to furthe. proceedings in respect thereof. 

(2) The decisions of the Court on such reference and su1)jcct only to such 
decision, the decision of the Collector deternining thc amount, shall he flnsl, 
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Provitlctl lh:~t,- 

(i) no srlcl~ entry slz~.ll be mnde exccpt bctwcen the Ilnurs o f  sunrise and 
s ~ l t ~  qct and witl~out giving reason? ble nztice to the occupier cr iftliere be no c.ccLlpier, 
to the owncr of the land or building ; 

( i i )  sufficient onportu~~ity shall in every instnrlce be give11 to ellable women 
(if any) to withdraw frcjm such land or building ; 

(iii) due regard shell elways be had, so fzr as nzay be con~patible with the 
exigencies c f the pvrpcse f ~ r  which the ertry is macic, to the social 2nd religious 
usages of the occupants of the land or building cntsrecl. 

14. (1) All notices, orders and other document? required by this Act or any Service of 
rule made thereunder to be served upon any person shall, save as otherwise provided notices, etc. 
in this Act or sucl~ rule, be deemed to be duly Served,- 

(a) Where the person to be served is a company, the service is effected in 
Act I accordance with the provisions of section 51 of the Ccmpanies Act, 1956; 

(b) where the person to be served is a firm, if the document is addressed to 
the firm at its principal place of business, ldentlfying it 1.y the name or stble 
under which its business is carried on, and is eitter- 

(i) sent under a certificate of posting or by registered p c ~ t ,  or  

(ii) left at the spid alcce of business ; 

(c) where the person to be served is a statttory public b c ~ ~  ?r a corporation 
or a society or other bcdy, if the document 1s addressed to the Secretary, Treasurer 
or other head officer of that bcdy, corporation cr scciety at  its principal qffice 
and is either- 

(i) sent under a certificate cf posting or by registered past, or 

( i i )  left at that office ; 

(d) in ally o:ller case i f  t!re document is addressed to the person to be served 
and- 

(i) is given or tendered to hiin ; or 

(li) if such person cannot be found, is aff ixcd on some conspicucts pert of his 
last known place of residence or business or is glvc.11 or Icndered to sc.ine adult , 
melnber of his family or is afl'ixeci on some col~sp~c~!c~us part of the land cr building , 
to which it reletes, or 

(iii) is sent under a certificate of posting or by registered pGSi to that person, 

(2) A!ly docunzent whicR is rcqaired or avlhoriscd to be scrvrd c n t llc oiv~ler or  
occtipier of an) lsnd or building may beaddressed b b t J : ~  Owner " or "tllc ~cctlpier" 
as the case may be of t!laf lrnd cr  bullding (naming th2t land or b~~i lc i in~)  \without 
fi1rtIle.r name or descrlptlon, and shall be deemed to be duly served- 

(a) if the document so zddressed is se:~t or deIiveresl in accordance with clause 
(d) of sab-section (!) ; or 

(b) if the document so addressed or a ccpy t11esec.f so r.ddrer,sed,Vs given 
I or tclldered to some pcrson on  the larzcl or bilding or ,  w::c:e thcre j3 no pel-sc~l on 

tjlc ]and or build~ng to whor;i l t  can b.: c~clivcrcd , is nT>.itl to so:nc ~ o : ~ s p i c u ~ ~ s  
1 part cf the Iznd or b!:~lding. 

(3) Where a docurlent is served on the firm in occorclznce with this section, 
the docun:ent shall be d-cn~ed to bc scrvcd on ccch p::r:ncr. 
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(4) For the purpose of enabling any document to be serve(' on the Owner ofany 
property. the oc:upier (if any) of the property may be required by notice in wrlting 
by the G3vernment, to stete the name and. addresscf the owner tnereof. 

Public notices 15, Every public notice given und:r this Act or any rule made thereunder shall 
how to be made be i n  writi~lg over the signeture c f the officer concci lied P ~d shall be widely 
known. made known i n  the lornlity to be affected, thereby affixing copies thereof in 

con$pizi~ous public placep, within the said lr,cslity, or by publirhing the same by 
beat of drim or by adveri selT16.nt in a local ncwj pagzr, or by ?ny two or more 
cf these means, an1 by aqy c:l~er illPa-ls that thc  off:cer may think fit. 

Notices, etc., 16. Where ally n 9 : i ~ ~ ,  or:ler or o t h ~ r  doc*rment issued cr made under this 
to fix Act or any  r111r: n17d.c th~rectnd:r rcquires any:hi:~g to be done fcxr the doing of 
reasonable wllicb n . ~  timn is iived ill  :hi t ~ c :  c r  thc: rtilc. t11: acti:e, crder or other docltment 
time. sllall sp:r;fy a reasonable p.:ri~d oftin-,e for doing the szrre or complying therewith. 

Penalty for 17. Aqy ~ ? i ~ j i l  wlln ob;;ructs the entry cf a yessonauthcrised under t h ~ s  
obstruction. Ast to enter into or upan any land or bullding or l~ic~lests such person after sup11 

entry or who obstrtrc-ts the I~!wftrl exerrise by him of any power conferred by 01- 

under this Act shall, on conviciion, b: will1 imprisonme~i: for a term which 
I may extend to six months, or with fine which may extend to cne thousand 

rupces, or with bcth. 

Bar of 18. Sa.ve as otherwise expressly provided in this Act, no Civil Court shall 
Jurisdiction have jurisdictior, in respect of any matter which the Government ere or the Collector 
of Civil is, empowered by or under this Act, to determine and no injunction shall be 
Courts. granted ~y any court or cth-r authority in respect cf  any fiction taken or to 

be taker, in pursuance of any power conferred by or under this Act. 

w e c t o r ,  etc., 19. The Collector and any person authorised to perform the functionsunder Central 
9 be public this Act shall be deemed to be public servants within the meaning of seftlon 21 XT,V of 1 

serve nts. of the Indian Penal Code. 

protection of 20. (1 )  No suit, prosecution, or other legal prcceeding shall lie against PIIY 

actiontaken person for anything which is, in good faith, done or intended to be done in 
in good fa~th. pursuance of ~ J L .  Act or of Pny rule or order n~adz thereunder. 

(2) No sinit or other leg21 proceeding shall lie against the Gcverrmer,? c r  
the Collector or any person authorised under this Act or any authority or offcer 

,. - h&orrlinate tc +he Govenlmer t or the Collector for any damage caysed .or likely : 
+ 

f o  be caused %f aqything which is, in good faith doneyrinte@ed ts'be done - ' -" 
in pursuance of this Act or of any ruleor order made ther-r, 

,$ A 

/ 

Act to override 2.  The provisions of this Act shall have effect notwithstanding anytEing 
~ther laws. iuc~r~sistent therewith contained ir any other law for the time being in force, 

or any. custom, ucage, or contract or decree or o rde~  0f a Court or  ~ t h e r  
author~ty. 

Application of 23. The provisions of this Act shall apply elso to any case or use r  in 
the Act t o  which proceedings have been started, before the c o m m e n ~ e n t  cf  this ~ c t ,  for 
certain ending the ncquisitim of any lana for any public purpose or for obmpaw under the Central P ~ases c acquisl-1  an{ ~ c q v i s ~ t i o n  A C ~ ,  1894 (herein~fter in this section referfed tc as the a i d -  of 1894 
t J O ~ .  Art) rrrt~nded for industrial purpose but no w a r d  has been made by the 

Collectot under section 11 ofthe s ~ i d  ~ c t  before such commencenx~t es iC 

(i) the notifica.t,on published rnder sub-section (1) of section 4 d tt " 
said AC~, or 

i.' 
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'(iii) ths notice given under sub-sectioadl) of section 9 of the said Act, 
I 

were a notice to show-cause against the acqiksition of the land served un&rk sub- 
section (2) of section 3 of this Act. 

24. If any di88culty arises in  giving effect to tlzepprovisions of this Act, Power 
-the Gwm-unent may by order pltbllshed in ths Tamil N d u  G3vernm:nt Gazette to remove 
make such provisions net inconsistent with the provisions of this Act as appar  diBcultiea. 
to them to b': necessary or expxlient for thz p.rrpsse of rem ~ving the difflculty; 

'Provided that no such order shall be made after the expiry of two years from the 
-date of the commenccmut of this Act. 

25, (1) The Govenrment may make rules for carrying out a n  or any of the Power to 
purposes of this Act. make mk, 

(2) In pzrticul~r and withoxt prejudice :o th: generality of the foregoing 
power, svch rules may provide for or regulate- 

(a) all matter expressly required or allowed by this Act to b2 prescribed : 

(b) the manner of authentication of orders and other instruments d the 
-Collector, 

26, (1) (a) All rules m d e  under this Act shllt b': p.~blish?d in th': Tamil Nzdu R u b ,  notift- 
O3vernm:nt G?zette and unless thsy are expressed to com".nto force on a p~rti-  cations and 
cuIar day shall come into force on the day on which thsy are so p~blished. orders to be 

placed befm 
the Legislative 
hsembty. 

(b) All ndifiwtions issued under this Act, shy11 unless th5y are expressed 
"to come into force on a plrt~cular day, come into force on the day on which they 
are published, 

(2) Evxy rule or order m ~ d e  or notification issued under this Act sh?ll, 
a3 soon as passible after it is m ~ d e  or issued, b$ placed. on the table of the Leg~s- 

tlative AqsemSly a d  if, b-Sore ths expiry of the session In ,which it is so plaoed or 
the next session, th3 Legislative A~sembly makes any m?d~fimtlon In an such rule r or order or nottfication or the Ugislative Assembly dec~des that the ru e qr order 
or notification sh3uld not bs made or issued, the rule or order or not~fiat~on 
.ssha¶l thsreafter have effect only in such m3dlfied form or ba of no effect, 5s the 
~csfie mzy b?, so, hmever, that any such mdification or c nnuhent shall be wlthout 
:gpjudice to the validity of anything previously done ur.der that rule or order or 
*abification, 

(By ordei. of the Governor) 

K. PARTHASARATHY, 
Secreta to Government, 

2.$w'&partzsat. 

L 

LatestLaws.com



LatestLaws.com

0 
GOVERNMENT OF TAMIL NADLI [Regd. No. TElrCh~ef PMG-3011 

2000 

t 

?? ( 

GOVERNMENT GAZETTE 
f 'rl 

EXTRAORDINARY PUBLISHED BY AUTHORITY 

I No. 1993 CHENNAI, THURSDAY, MARCH 23, 2000 I 

1 Pangrmi 10, Pramat hi, Thiruvalluvar Aanda-2031 j 
t 

, Part IV - Section 2 ' 
Tamil Ndo Acts and Ordlwncar. 

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the President on the 14th March 2000 and is hereby published for general 
information : - 

ACT No. 2 OF 2000. 

An Act to amend the Tamil Nadu Acquisition of Land fbr Industrial Purposes 
Act, 1997. I 

BE it enacted by the Legislative Assembly of the State of Ta il Nadu in the Fiftieth 
1 

Year of the Republic of India as follows: - 
1. (1) This Act may be called the Tamil Nadu uisition of Land for Short title and 

Industrial Purposes (Amendment) Act, 1999. commence- 
ment. 

(2) It shall come into force at once. 

T%mi Nadu Act 2. In section 7 of the Tamil Nadu Acquisition of Land for Industrial Amendment of 
10 of 1999. Purposes Act, 1997 (hereinafter referred to as the principal Act), in sub-section (ll), section :. 

for the expression "within such time as may be prescribed", the expression 
"within six rncnths from the date of such reference" shall be substituted. 

3. In section 12 of the principal Act, for the expresslon 6gfour per cent", Amendment of '  
the expression "nine per cent" shall be substituted. section 12. 

(By order of the Governor) 

K. PARTHASARATHY, 
Secretary to Government, 

Law Department. 

- C I _  - - - --_ - --- 
PRINTED AND PuBiSSED BY THE DIRECIDB OF STATIONEWM AND P-fa CBHNNAl 

ON BlPHAtP OF TXB 00- OF TAMIL NADU. 

(A Oroup) IV-2 Ex. (199)-I 

4 ,  
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The following Act of the Tamil Nadu Legislative Assembly received the 
I - 

assent of the Governor on the 13th October 2005 and is hereby publ~shed for 

general information:- 

ACT No. 17 OF 2005. h 
An Act further to amend the Tamil Nadu Acquisition of Land for lndustri$l 

Purposes Act, 1997. 
. i 

i 
I 

Short trtle and 1. (1) This A)ct may be called the Tamil Nadu Acquisition of Land for Industrial 
COrmence- Purposes (Amend,ment) Act, 2005. 
ment. 

(2) It shall be deemed to have come into force on the 12th day of July 2005. 

BE it enacted by 
Fifty-sixth Year of 

Insertron of 2. After section 23 of the Tamil Nadu Acquisition of Land for Industrial Purposes Tam11 Nadu t, 

n e w  Act, 1997 (hereinafter referred to as the principal Act), the following section shall be ;:;do of section inserted, namely :-- i 

23-A. k 

the Legislative Assembly of the State of Tamil Nadu it; the 1 
the Republic of India as follows :- 

1 
6, 

"23-A De/~?gation of Powers.-The Government may, by notification, direct 
that all the pcJwer:; under this Act, except the powers- 

Repeal and 
Saving. 

( 1 )  to issue notice under sub-section (1) of section 3; 

(2) to withdraw the land from acquisition under the first proviso to 
scib-section ( I )  of section 4; and 

(3') to make rules under section 25. 

shall, subject to such condition, if any, as may be specified in the notification, 
be exercised by the Collector.". 

3. (1) The Tamil Nadu Acquisition of Land for Industrial Purposes (Amendment) 
0-cfinance, 2005 is hereby repealed. 

(2) Notwithstanding such repeal anything done or any action taken under 
the principal Act, as amenaed by the said Ordinance shall be deemed to have been 
done or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

L.. JAYASANKARAN, 
Secretary to Government, 

Law Department. 

Tarn11 Nadu / Cer 
Ord~nance : 2i 
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